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PressTrustof India
Gandhinagar, January3

DEPUTY CHIEF Minister
HarshSanghavionSaturdayre-
viewedthesituationatGandhi-
nagar Civil Hospital after 104
patients, including children,
wereadmittedforsuspectedty-
phoid.
Typhoidcaseshavebeenin-

creasingintheCivilHospitalin
thepastthreedays,with104pa-
tients admitted to the paedi-
atricward,officials said.
Sanghavi said senior offi-

cials, includingthedeputycol-
lector, have been asked to as-
sess the situation at the
hospital, while arrangements
suchasfoodandotherfacilities
havebeenmade for familiesof
admittedpatients.Ateamof22
doctors has been formed to
treat thepatients,hesaid.
UnionHomeMinisterAmit

Shah discussed the situation

with the district collector over
the phone three times
andwould take a review again
in the evening, Sanghavi
added. “At present, 104 sus-
pected cases have been re-
ported. The administration is
continuously strengthening

treatment andmonitoring ar-
rangements. Efforts are on-
goingtoprovidebetterfacilities
to patients and their families,"
hesaid.
Civil Hospital Medical

SuperintendentDrMitaParikh
saidseveralpersons, including
children fromSector 24, 25, 26
and 28 aswell as Adivada area
inGandhinagar,havebeenad-
mitted and their condition is
stable. Water samples have
been collected from these
areas, and reports showed
drinkingwaterwasnotsafe(for
consumption), she informed.
Officials said thehealthde-

partment ofGandhinagarMu-
nicipalCorporationhasstarted
adoor-to-doorsurveyintheaf-
fected sectors. “People have
been advised to drink boiled
water and eat home-cooked
food.Thecivicbodyisalsodis-
tributing chlorine tablets for
cleaningofwater tanks.”

‘Typhoid’ cases surge inGandhinagar:Over
100hospitalised, Shahreviewssituation

PressTrustof India
Ahmedabad,January3

THEUNIONMinistryofHome
Affairs has handed over the
probeintotheallegedricinpoi-
son terror plot to theNational
Investigation Agency (NIA), a
senior Gujarat Anti-Terrorist
Squad(ATS)officersaidonSat-
urday.
In November last year, the

GujaratATSarrestedDrAhmed
MohiyuddinSaiyed,AzadSule-
man Sheikh, andMohammad
SuhailMohammadSaleemfor
their alleged role in a plan to
carry out amajor terrorist at-
tackwithweaponsandchemi-
cals.
Theagencyhadbookedthe

three under the stringent
UAPA, or Unlawful Activities

(Prevention)Act,besidesinvok-
ing the Bharatiya Nyaya San-
hitaandtheArmsAct.
“TheMHA has ordered to

hand over theUAPA case con-
cerningthericinchemicalplot
to theNIA,”Superintendentof
Police (ATS) K Siddharth told
PTI.Ricinisahighlypoisonous
substance that can be made
from the waste material left
over from processing castor
beans.
GujaratATS,whichwaspro-

bing the case, arrested Dr
Saiyed,originallyfromHydera-
bad, near Adalaj in Gandhina-
gar on November 7 with two
Glock pistols, a Beretta pistol,
30livecartridgesandfourlitres
ofcastoroil,officershadearlier
said.
The other accused, Sheikh

andSaleem, bothhailing from
UttarPradesh,werearrestedin
Banaskantha district for alleg-
edly supplyingweapons to Dr
Saiyed.
The officers had then con-

firmed that Saiyed's handler,
AbuKhadija,wasfromAfghan-
istan and associated with the
ISKP (Islamic State Khorasan
Province),andhehadalsobeen
incontactwithseveralindivid-
uals fromPakistan.
According to officers, Dr

Saiyed, who earned hisMBBS
degree inChina,hadbeenpre-
paring ricin to execute amajor
terroristattack.
He had already begun the

necessary research, procured
the equipment and raw ma-
terials and initiated the initial
chemicalprocessing.

NIAtakesoverricin
terrorplotprobe
fromGujaratATS

HAPPYENDINg INSURATCOURT

KamalSaiyed
Surat, January3

ALL’S WELL that ends well.
Barely 10 days after the court
halted thediksha ceremonyof
a seven-year-old girl, her par-
ents, whowere separated for a
year, have agreed to a reunion
to save their marriage before
theFamilyCourt inSurat.One
of the conditions in the com-
promise formula is that if their
daughter’sinitiationintomon-
khood takes place in future,
consent of both parents is
neededandthereshouldbe“no
pressure tactics” for thesame.
OnFriday, bothparties (the

girl’s mother and father) ap-
pearedbeforeJudgeSVMansuri
oftheFamilyCourtwithacom-
promiseformula,subjecttocer-
tain conditions. The court ac-
cepted the conditions, after
whichthehusbandandwifeem-
bracedoutsidethecourtroom.
The couple had been en-

gaged in a legal dispute over
theirseparation,thecustodyof
their children, and their elder
daughter's proposed initiation
intoJaindikshaat a ceremony
scheduled to be held inMum-
bai inFebruary.
Under thecompromise for-

mula, both the petitioner
(father) and the respondent

(mother) will withdraw all
pendingapplications fromthe
courtandtheSuratpolice.
OnFriday,boththechildren

met their father, and sweets
weredistributed to thosepres-
entatthefamilycourtcomplex.
Sweetswerealsodistributedto
the lawyersofbothparties and
relatives whowere present in
thecourtcomplex.
Thedocumentsubmittedto

the court said, "Both parties
shouldnotrepeatoldmistakes
and harass each other. They
should live together happily.
Bothofthemshouldberespect-
fulofeachother."
The document further

states,"Noinitiationintomon-
khood of the girl should take
place asmentioned in the ear-
lieraffidavitsubmittedbyboth
parties to the court. They
should strictly adhere to it. In
the future, if the initiation into
monkhood of their daughter
takesplace,theconsentofboth
parties - the fatherandmother
– shouldbeobtained.Nopress-
ure tactics shouldbeused."
"Ifaquarrelagaineruptsbe-

tween them, they shouldmu-
tuallysortitout,"thedocument
reads. “The father (petitioner)
should withdraw the applica-
tion filedwith the familycourt
to get custody of the daughter.

The pending applicationwith
the ChildWelfare Committee
should be withdrawn. The
mother should withdraw the
applicationsubmittedwiththe
Surat police commissioner
against her husband," the
documentsaid.
“Thewitnesses in the com-

promising formula are also re-
sponsible if something goes
wrongwiththecouple.Ifanyof
thepartiesviolatesthecompro-
mising conditions, the other
partycanfilea legalcomplaint
against theother," it adds.

Parents speak
SpeakingtoTheIndianEx-

press, the parents expressed
happinessoverthehappyend-
ing. Thegirl’smothersaid,"We
arehappythatwearereunited.
Wehave given anassurance to
thecourtthatwewillnotrepeat
oldmistakes and live a happy
life. Bothmy children are ex-
cited as well…theyweremiss-
ing their father.”
She said that nobody has

pressured her on reaching a
compromise. “The decision to
workonacompromiseformula
was taken in a meeting con-
venedbyourcommunityrelig-
ious priest and other leaders
with our familymembers and
relatives, a few days ago. We
mutually agreed on it for the
better future of our children,"
shesaid.
“After 'Kamurta'(theperiod

consideredinauspiciouswhich
ends January14thisyear),Iwill
visitmy in-laws' place, andwe

will start staying together.
Meanwhile, my husband can
come tomyhouse and see the
children andme.We can even
gooutandspendtimetogether
withourchildren," shesays.
The father, a sharemarket

trader by profession, said that
“hewas alone for a long time”
and that “such a reunion can-
notbedescribed inwords.”
“I am happy now. We are

alsothankfultothecourt.Iwas
alone for a long time, andnow
I will get my lost family, and
such a reunion cannot be de-
scribedinwords.Icanalsocon-
centrate onmybusiness now,"
hesays.

Thecase
The couple, both residents

ofSurat,marriedasperJainrit-
uals on June 29, 2012. They
havetwochildren,a7-year-old
girl and a 5-year-old boy. The
wife lefther in-laws'placewith
her two children and started
staying with her parents and
elderbrother in2024.
Meanwhile,themothersent

herminor daughter under the
chargeofaJainspiritualleader
for a year, at the end of which
she agreed to have her
daughterentermonastic lifeat
an upcoming event to be held
inMumbai from February4to
8,2026. Whenthefatherlearnt
about this from an "invitation
card in one of themessages in
theJaincommunityWhatsApp
group" of Surat, he reportedly
tried tomeethiswife to stop it,
but sheremainedadamant,he

had told The Indian Express
earlier.
He thenmoved anapplica-

tionbefore the family court to
stop the Diksha ceremony of
hisdaughter,underTheGuard-
ianandWardsAct1890Section
7 (empowers a court to make
orders regarding a minor's
guardianshipifitisdetermined
to be in theminor's welfare),
and Section 24 (Duties of a
guardianof theperson, stating
they are responsible for the
ward's custody, support,
health, education, andmust
fulfill other requirements
underthe lawapplicable tothe
ward.)
In his application, he also

stated that he is financially
sound and can provide for his
wife and children. “My
daughter isaminorandtaking
Dikshawillsnatchherbetterfu-
ture.IfsuchaDikshaceremony
takesplace,thebrightfutureof
my daughter will be snatched
away. A person can serve the
community not only by be-
coming a religious priest but
alsobybecomingalawyer,doc-
tor, engineer, or bureaucrat,
etc,”hesaid inhisapplication.
On December 22, Surat

familycourtJudgeSVMansuri
passedanorderhaltingtheDik-
shaceremonyof thegirlonthe
petitionofherfather.Theorder
cameafterthemother(respon-
dent)hadsubmittedanunder-
takingthatherdaughterwould
not participate in the diksha
ceremony to be held inMum-
baionFebruary8,2026.

If the initiation intomonkhood takes
place in future, consent of both

theparents isneeded

Ahmedabad:Gujarat is set to
have five satellite towns by
2030. According to a govern-
mentrelease,plansareafootto
developSanandnearAhmeda-
bad, Savli (Vadodara), Kalol
(Gandhinagar),Bardoli(Surat),
andHirasar (Rajkot). pTI

5satellite towns
by2030:Govt

Daysafter courthalts 7-yr-old’s initiation
intoJainmonkhood, parents reunite

ExpressNewsService
Rajkot, January3

THE CENTRE on Friday pre-
maturely repatriated a 1991-
batch IPS officer, Shamsher
Singh, to Gujarat, just 11
months after he was sent on
deputationtotheBorderSecur-
ity Force (BSF) in January
lastyear.
The development comes

days after the Gujarat govern-
ment placed the next senior-
most IPS officer from the 1992
batch, KLaxminarayanRao,in
interimchargeasDirectorGen-
eral of Police after the incum-
bent police chief Vikas Sahay
retiredonDecember31.
The post of theHead of Po-

liceForceofGujarat fell vacant
after the incumbent, 1989-
batchVikasSahay,retiredafter
serving two years and 10
monthsasDGandIGofGujarat
Police, including a six-month
extension,followinghissuper-
annuation date of June 30,
2025. In an office memoran-
dumissuedbytheI-Divisionof
the UnionHomeMinistry on
January2,2026, totheofficeof
the Director General, BSF, it
was stated that the competent
authorityapprovedtheprema-
ture repatriation of Shamsher
Singh, Additional Director
General, BSF, to his parent
cadre“with immediateeffect”.
With this latest develop-

ment, Singh, who holds the
rank of DGP in the state cadre
inGujarat,willnowbecomethe
seniormost IPS officer of the
Gujarat cadre serving in the
state, when relieved from
theBSF.
SinghwasonApril30,2020,

empanelledasADG/equivalent
attheCentre. Inlate2023,DGP
ShamsherSinghwasgiven the

additionalchargeoftheGujarat
Anti-CorruptionBureau(ACB)
while at the post of DGP (Law
and Order). In January 2025,
Singhwassentoncentraldepu-
tation as Additional Director
General (ADG)of theBSF.

Superannuation
Conundrum
ShamsherSinghisslatedto

superannuate on March 31,
2026,whichmeans hehas just
threemonthsleft tohistenure.
This could be important if the
state government was to seek
to consider him for the top
post. In March 2019, the Su-
preme Court, had ruled that
IPS officers with a minimum
six months of service left be-
fore retirement, couldbecon-
sidered for appointment as
Director General of Police of
States (Head of Police Force),
by the Union Public Service
Commission (UPSC) panel,
whichearlier consideredcon-
tenderswith twoyears leftbe-
fore superannuation.
Subsequently, the UPSC

put out revised guidelines in
September2023, superseding
those framed earlier in 2009
and the committee’s decision
onMay22,2019.
The“zoneofconsideration”

for empanelment of officers to
be considered for the post of
"Head of Police Force" accord-
ing to the revisedguidelinesof
2023, would give first prefer-
encetoofficersholdingthepost
of DGP in the state cadre at
Level-16of thepaymatrix.
IfnoLevel-16officerisavail-

ableforconsideration,thecom-
mittee would consider those
holding the ADG rank and
Level-15inthepaymatrix,with
30 years experience before the
date of vacancy. If no Level-15
officerwith30yearsexperience
is available for consideration,
thecommitteewouldconsider
those holding the ADG rank
andLevel-15 in thepaymatrix,
with25yearsexperiencebefore
thedateofvacancy.
Thefourthpointherestates,

“The officer(s) should have re-
sidual service of sixmonths or
more from the date of occur-
rence of vacancy in the post of
DGP(HOPF).”
The number of the officers

underconsiderationcannotex-
ceed 3 but can be fewer than 3
inexceptionalcircumstances.

Ifnot toppost,what?
However,evenifShamsher

Singhwerenottobeconsidered
forthetoppost,therearemajor
vacancies tobe filled in impor-
tant seniorpositions.
Atpresent,1992-batchKLN

Rao alone holds three major
posts including being the sub-
stantial chief of CID (Crime &
Railways)aswellasholdingtwo
additional charges of Prison
and Correctional Administra-
tion, and the Head of Police
Force.TheotherDGP-rankof-
ficers and newly-promoted
ones serving in Gujarat, al-
ready have significant re-
sponsibilities.
Among others from the

1993 batch, Gyanendra Singh
Malik is Commissioner of
Ahmedabad City Police, and
NeerjaGotruheads thePolice
Recruitment Board. The sole
1994-batchofficerManoj Sas-
hidhar, is on central deputa-
tion at the Central Bureau of
Investigation (CBI).
Raju Bhargava of the 1995

batch, is posted as DGP of
ArmedUnits, Gujarat.

ShamsherSingh is a
1991-batch IPSofficer.

Senior IPSofficer ShamsherSingh
repatriated toGujarat fromBSF

DeputyChiefMinister
HarshSanghavi atGandhinagar
Civil Hospital onSaturday.
ExprEss
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